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Record of Proceedings

The matter was called out for virtual hearing.

2. The present petition has been filed by PGCIL in terms of Regulation 4(1) of the
Central Electricity Regulatory Commission (Sharing of Revenue Derived from other
Business) Regulations, 2020 (2020 Revenue Sharing Regulations).

3. The learned senior counsel for the Petitioner submitted that pursuant to the
directions of the Commission vide order dated 10.7.2021 in Petition No. 494/MP/2020
and vide order dated 30.6.2021 in Petition No. 495/MP/2020, the Petitioner has
furnished the necessary details in the present petition in terms of Regulation 4(1) of
the 2020 Revenue Sharing Regulations. He further submitted that MPPMCL has filed
its reply in the matter and rejoinder to the same has also been filed.

4.  After hearing the learned senior counsel for the Petitioner, the Commission
granted one more opportunity to the Respondents to file their reply to the petition, if
not already filed, by 10.2.2023 and the Petitioner may file its rejoinder, if any, by
17.2.2023. The Commission further directed the parties to comply with the above
directions within specified timelines and no extension of time shall be granted.

5. Subject to the above, the Commission reserved order in the matter.

By order of the Commission

sd/-
(Rajendra Kumar Tiwari)

Bench Officer
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